I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 517 OF 2004

BRI J LAL & ORS. APPELLANTS
VERSUS
STATE OF U. P. RESPONDENT
ORDER
The accused were convicted under Sections 147,
324/ 149, 323/194 and 302/ 149 of the Indian Penal Code by
the Sessions Court. An appeal was thereafter taken to
the High Court and the only argument was with regard to
the nature of the offence. The High Court by the
i mpugned judgnent has allowed the appeal to the extent
that the conviction under Section 302/34 has been set
aside and the accused have been held qguilty for the
of fence puni shabl e under Section 304 Part Il of the 149
| PC.
W have gone through the nedical and other
evidence with the help of the |earned counsel for the
parties. W find no reason whatsoever to interfere in

this matter. The appeal is, accordingly, dismssed.

[ CHANDRAMAULI KR. PRASAD]



NEW DELHI ,
NOVEMBER 23, 2010.



